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BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

OA No. 581/2022
In the matter of:
Vikas Kumar Applicant

Versus

State of Haryana & Ors. ... Respondent

SUPPLEMENTARY REPORT OF SUSHIL SARWAN, IAS,
DEPUTY COMMISSIONER, SONIPAT IN COMPLIANCE OF
ORDER DATED 14.11.2025

Most Respectfully Showeth:

1 That present supplementary report is being filed in light of
deliberations held during course of hearing on 14.11.2025. It is
humbly submitted that report dated 18.10.2025 has been filed
alongwith relevant documents including report dated 13.10.2025
of XEN, Irrigation & Water Resources Department, Sonipat,
Report dated 13.10.2025 of the Mining Officer, Mines and
Geology Department, Sonipat, copy of letters dated 23.11.2021 &
16.11.2022 of the XEN, Irrigation and Water Resources
Department, Sonipat, Status report dated 13.10.2025 of Deputy
Director, Department of Agriculture and Farmers Welfare,
Sonipat. The contents of report dated 06.10.2025 and 18.10.2025
are not being repeated herein for the sake of brevity.

2 That in light of deliberations held on 14.11.2025 regarding lands
eroded/effected by flow of river Yamuna and consideration of
complaints of Sh. Vikas Kumar and Sh. Ramkumar, a report was
sought from the Tehsildar, Revenue Department, Sonipat. The
Tehsildar, Revenue Department, Sonipat vide memo no.
6725/0K dated 26-12-2025 reported the details of owners of the
eroded/effected land (29 Kanal 14 Marla) as under:

. [Sr. [Khewat | Khasra | Area with | Owner's Detail | Remarks
1 no. | No. No. type  of
land

11 {11 min [39/14 | 8-0 Sailab

Smt. Rajesh wio Satpal




| 265
min

39/116/1

151116

14112072 |

Sailab

Sailab
8-0 Sailab
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|

Singh
share
Sarvesh Slo Ved
Parkash S/o Siriya 1/3
Share

Anil-Sunil S/o Satbir S/o
Chhaju 1/3 share

Slo Siriya 1/3

Bharam  Dutt S/o
Chander Kiran S/o
Kallu@ Chotu 2/3 share
Rameshwar-Bijnesh S/o
Bharam Dutt S/o |
Chander kiran 1/6 share
Rinku-Pankaj S/o
Suresh S/o Bharam Dutt
1/12 share
Himanshu -Tinku
Parvesh S/o
Dutt 1/12 share

S/o
Bharam

417
min

39//16/3

1-13
Sailab

Smt. Manokanti widow |\

1/24  share Sanjeev-
Rajiv-Amit  S/o  Shiv
Kumar S/o Puran 7/24
share  Deepak-Sachin
S/o  Ramkawar S/o
Puran 327771147465
share Anuj S/o Ved
Parkash Slo Shiv
Charan  1/20 Share
Sachin-Deepak S/o
Ramkawar @
Ramkumar S/o Puran
32777/294930 share
Hariom S/o Shiv Charan
S/o  Puran 109/3277
share Hariom- Anil S/o
Shiv Charan S/o Puran
2/15 share Smt. Savita
widow, Ritu-Priyanka
D/o and Ankush-Mohit
S/o Shari Om S/o Shiv |
Charan 1/30 share Smt.
Munesh Devi widow,
Anish-Naveen-Rinku S/o
rajpal S/o Shiv Charan |
1/15 share Anuj S/o Ved |
Parkash Slo Shiv

Vide

|

mutation |

nos.
2362,
2338,
2622,
2644,
2645,
2659,
2670

mutation

nos.
2225,
2226,
2252,
2694,
2697,
2725

Charan 1/60 share i

29-14

Total Lgnd owners = 33 |

<

Total
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The copy of report dated 26-12-2025 sent by Tehsildar Sonipat is
hereby attached with Annexure R/1.

Said report dated 26.12.2025 also contain a note, which is

reproduced as under:
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It is submitted that the record of khasra girdawari maintained by the
then Patwari shows that during Rabi season 2022 wheat crop was
sown in the above mentioned 29 kanal 14 marla land and same
remained vacant during the Kharif season 2022. The Wheat crop was
harvested by the farmers in the month of April 2022. After harvesting
the crops, only vacant land could be eroded/affected due to the
meandering nature of River Yamuna. Copy of girdawari of 29 Kanal 14
Marla land is attached herewith as Annexure R/2.

It is relevant to mention here that vide letter dated 10.10.2025 of the
Tehsildar, Sonipat (Pg No.2117-2118), it has already been reported that
as per revenue record, no land other than above mentioned area was

eroded.

3.  That it is further submitted that both complainants were provided
hearing regarding their complaints. On 15-12-2025, Complainant Sh.
Vikas Kumar appeared before the Additional Deputy Commissioner,
Sonipat and gave his statement in writing. He submitted that illegal
bridge had been removed on 30-06-2022 and he is satisfied with this
action taken in this regard. He further said that he has no record of
eroded land. He requested to withdraw his complaint. Copy
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statement dated 15.12.2025 of Complainant Sh. Vikas Kumar is
annexed herewith as Annexure R/3.

It is submitted that report dated 29.12.2025 of Halka Patwari,
Jainpur endorsed by the Tehsildar, Sonipat was submitted stating that
after examination of Revenue record of Jainpur it was found that in
online jamabandi for the year 2020-2021, complainant Sh. Vikas Kumar
is not owner of any land. Copy of report dated 29.12.2025 of Halka
Patwari, Jainpur endorsed by the Tehsildar, Sonipat is annexed
herewith as Annexure R/4.

It is further submitted that no such complaint which has been
registered as OA No0.581/2022 has ever been submitted in the office of
Deputy Commissioner, Sonipat.

4. That as per complaint dated 01.08.2022 of another complainant Sh.
Ramkumar, his land numbers are Mustil no 44//12, 44//13/1 which
eroded due to temporary bridge and pulse crop drained in water flow
of River Yamuna.

As per record of Khasra Girdawari wheat crop was sown during the
Rabi season 2022 and Rice crop was sown during the Kharif season
2022 in kharsa number 44//12, 13/1 and not the pulse crops. The Rabi
Wheat crops were harvested by the farmers in the month of April 2022.
After harvesting the crops only vacant land could be eroded/affected
due to the meandering nature of River Yamuna/change of its course
before 30-06-2022. Copy of girdawari of kharsa number 44//12, 13/1 is
attached herewith Annexure R/5. Record does not show the pulse crop
on these khasra numbers from April to July, 2022.

On 03-12-2025, Complainant Sh. Ramkumar appeared before the
Deputy Commissioner, Sonipat and gave his statement in writing with
modified version regarding crops i.e. 2.5 acre Rice crop, 1 acre Jowar
and 1 acre Ghiya crops in his fields contrary to crop mentioned in
complaint i.e. pulse. Copy of statement dated 03.12.2025 of
Complainant Sh. Ramkumar is annexed herewith as Annexure R/6.

It is pertinent to mention here that the crops of Rice, Jowar and

- Ghiya are the kharif crops which are being sown in the month of July.

Whereas the alleged temporary bridge had been dismantled on dated

30-06-2022, i.e. before the sown of Kharif crops. Thus, althoug
d

~erosion occurred in khasra No.44//12, 13/1 as per report g
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10.10.2025 of the Tehsildar, Sonipat (Pg No.2117-2118), however,
even if erosion is presumed for the sake of argument, same cannot be
said due to temporary bridge dismantled on 30.06.2022.

The complainant did not provide any record of Jowar and Ghiya
crops. Moreover, as per record of khasra girdawari there is no entry of

Jowar and Ghiya which is evident from copy of khasra girdawari.

It is also relevant to mention here that as per report dated

09.01.2026 of Deputy Director, Department of Agriculture and Farmers

Welfare, Sonipat, kharsa number 44//12(8-0), 13/1(4-9) total land 12K-
9M in question is neither registered on the Meri Fasal Mera Byora portal
and nor under the Pradhan Mantri Fasal Bima Yojana for Kharif season
2022. Report of DDA, Agriculture and Farmers Welfare, Sonipat dated
09.01.2026 is annexed herewith as Annexure R/7.

5. That in terms of section 31(2) (b) of the Land Revenue Act, 1887,

during the settlement, customs were framed. Section 31 of the Act is
reproduced here as under:-
31. Record-of-rights and documents included therein, -- (1)
Save as otherwise provided by this Chapter, there shall be record-of-
rights for each estate

(2) The record-of-rights for an estate shall include the following
documents, namely:-

(a) statements showing, so far as may be practicable: -

(i} the persons who are land-owners, tenants or assignees
of land-revenue in the estate or who are entitled to receive
any of the rents, profits, or produce of the estate or to
occupy land therein;

(ii) the nature and extent of the interests of those persons,
and the conditions and liabilities attaching thereto:

(iii) the rent, land-revenue, rates, cesses or other payments

due from and to each of those persons and to the
Government.

(b) a statement of customs respecting rights an
liabilities in the estate;

(c) a map of the estate; and
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(d) such other n;cujneﬂ-SSas the Financial Commissioner

may, with the pervious sanction of the [State Government]
prescribe.

The point no. 7 of the customs of year 1909-10 (Annexure-R/8)
clearly shows that this village is situated on the bank of River Yamuna
and oftenly alluvion and dilluvion of the land take place. The loss and
gain due to the erosion of land will be borne by the concerned land

owners and nobody will be responsible for the such losses.

In view of the submissions made herein above, it is humbly prayed that
present report may kindly be taken on record. It is humbly submitted
that any other information as desired by this Hon'ble Tribunal shall also
be placed on record. It is undertaken to comply with the directions
passed by this Hon’ble Tribunal.

Dated: 31| sushil Sarwan, IAS,
Place: Sonipat Deputy Commissioner, Sonipat
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